[9 February, 2021]

GOVERNMENT BILL
AND
STATUTORY RESOLUTION

‘PThe National Capital Territory of Delhi Laws (Special Provisions) Second
(Amendment) Bill, 2021
and
LIJDisapproving the National Capital Territory of Delhi Laws (Special Provisions)
Second (Amendment) Ordinance, 2020 (No.15 Of 2020)

MR. CHAIRMAN: Now, the National Capital Territory of Delhi Laws (Special
Provisions) Second (Amendment) Bill, 2021 and Statutory Resolution.
Shri K.K. Ragesh, he is not there. Shri Binoy Viswam, Shri Shaktisinh Gohil,
Shri K.C. Venugopal, to move the resolution.

SHRI BINOY VISWAM (Kerala) : Sir, | move:

“That this House disapproves the National Capital Territory of Delhi Laws (Special
Provisions) Second (Amendment) Ordinance, 2020 (No.15 of 2020) promulgated by
the President of India on 30™ December, 2020.”

MR. CHAIRMAN: Now the hon. Minister to move the motion for consideration of the
National Capital Territory of Delhi Laws (Special Provisions) Second (Amendment)
Bill, 2021. Do you want to say anything about it?

SHRI SHAKTISINH GOHIL (Guijarat) : Sir, | have a point of order.

MR. CHAIRMAN: Tell me. What is the point?

SHRI SHAKTISINH GOHIL: Sir, my point of order is under Rule 66, Article 123 and
based on 'Rulings and Observations from the Chair (1952-2008)" Page No. 257,

Ruling 490 and on the 'Rajya Sabha at Work', Page No. 726. AT T 9T AEIed,
# STET aTh F21 ofd U STUHT 419 Page No. 726 of ‘Rajya Sabha at Work' @ 3R

Ed
Discussed together.
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ATHIT HIAT g" | 39 UST & Hebs Re URTITP, bottom & 9 line above, just TR

TS~ H IAHA WIS BT S observation &, H S9! STgAfT & fth g+ &1 ueT
2 g‘ | It says, "I hope these views and the propriety of the Constitution will be kept

in view by the Government, and in future, recourse to issuing Ordinances will be
minimal and will be as sparing as possible, especially, in the case of Finance
Ordinances and they will be issued only when absolutely essential and urgent.”

MR. CHAIRMAN: | have got the point, Shaktisinhji. The point he is making is that the
power of ordinance should be used with caution and in extracrdinary situation. This
has been the general view, even my view also. But what is happening, you are all
aware of. In the recent years, when the Parliament is not in Session, successive
Governments have been issuing ordinances and then later, these are coming to the
House. We are then discussing it and we approve it or disapprove it, in whatever
manner it is. Here also, you all know the reasons for issuing the Ordinance. One,
because the Parliament was not in Session and, secondly, the Cabinet can decide
anything and then it is referred back to the Parliament. So this has come before the
Parliament, you can discuss it and then we can decide about it. ...(/nferruptions ). ..

SHRIBINOY VISWAM: Sir, .. (Interruptions). ..

MR. CHAIRMAN: You will have an opportunity while speaking on the Statutory
Resolution.

SHRI JAIRAM RAMESH (Karnataka) : But what is the urgency? When you issue an
ordinance, then it becomes a law and then you say, there is a moratorium for
eighteen months. So what is the urgency for the Ordinance then?

MR. CHAIRMAN: Okay; you can say all these things during the discussion. Now, the
Minister.  ...(Infterruptions).... | have already permitted the Minister.
...(Interruptions). .. Binoy Viswamyi, please. ...(Inferruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN AFFAIRS;
THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION; AND THE
MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURID): Sir, the Government is acutely conscious of the
need to take only limited recourse to the route of Ordinances, but it will be
appreciated that in this particular context, had the Winter Session of Parliament been
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held, | would have had the privilege of bringing this before this august House then.
| would like to say this in response to an hon. Member, who asked what the urgency
is. The urgency is that if we had not enacted the Ordinance in the interim period, the
process of sealings, demolitions, etc. would have started, and | am sure no Member
of this august House would like Delhi to be subjected to that kind of uncertainty and
chaos. Hence, this Bill seeks to extend the validity of the National Capital Territory of
Delhi Laws (Special Provisions) Second Act, 2011 for a period of three years from
1* January, 2021 to 31 December, 2023. Now, | move:-

"That the Bill further to amend the National Capital Territory of Delhi Laws
(Special Provisions) Second Act, 2011, be taken into consideration.”

Sir, | just wish to submit a few points to this House. By way of perspective, it
would be recalled that the population of Delhi in 1947 was 8 lakhs. The first Census
that we had in 1951, that went up to close to 20 or 21 lakhs because of the number of
refugees who had come from across the border in 1947. The last Census in Delhi was
conducted in 2011. The population then stood at 1.6 crores. When the census is held
later this year, | think it will be reasonable to expect that the population would be
close to 2 crores or even beyond that. Delhi being a cosmopolitan city, it draws
people from across the country and across all walks of life. Exponential growth has
led to a serious stretch on its resources, leading to a very vast gap between demand
and supply. In the year, 2006, the Parliament enacted the Delhi Laws (Special
Provisions) Act to protect certain forms of encroachment and unauthorised
development from punitive action, namely, demaolition, sealing, displacement, etc.
These provisions were, on previous occasions, extended through various Ordinances
and Acts in 2007, 2009, 2014 and 2017. Since | had the privilege of last appearing
before this august House towards the end of 2017, we have followed the three-
pronged approach 1o address the urbanisation needs of the people of Delhi.

MR. CHAIRMAN: One second, please. The Bill has to be disposed of. One hour
time is allocated. | call upon the Members to be present in the House, please.

SHRI JAIRAM RAMESH: Sir, you should ask him to be brief.

MR. CHAIRMAN: | told him.
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SHRI HARDEEP SINGH PURI: A total of 1.35 crore of its citizens will benefit from three
schemes, namely, the Pradhan Mantri Unauthorised Colonies in Delhi Awas Adhikar
Yojana which is expected to benefit 50 lakh people. Gl%f%“ﬁ, qal ABH" AT,
under the PMAY (Urban), is expected to benefit about 10 lakh people; and, under the

land pocling, 75 lakh people are expected to be benefitted, which are under various
stages of implementation. Sir, we enacted this legislation, the PM-UDAY towards the
end of 2019 and in spite of the fact that we lost nearly one year on account of the
pandemic, | am very happy to inform this House that 3,82,449 registrations have been
done and authorization slips, conveyance deeds, have been issued to
4,035 households. The DDA has also finalized the control norms which are expected
to trigger re-development in these colonies. Under the /n situ rehabilitation of
JJ clusters, out of total of 675 JJ clusters in Delhi, 376 are with DDA, 7,500 EWS
houses are for three JJ clusters in Kalkaji Extension, Jailorwala Bagh and Kathputli
Colony, Shadipur are under construction and some of these are at a very advanced
stage of completion. Tender for Dilshad Garden has been projected. Sir, under land
pooling, the land pooled as on date is 6,938 hectares; 17 lakh dwelling units...

MR. CHAIRMAN: You will get an opportunity to reply to the debate.

SHRI HARDEEP SINGH PURI: | will conclude. | just wanted to provide a perspective
to the hon. Members and | may be given an opportunity thereafter also to sum up, to
reiterate some of these points. Thank you very much, Sir.

The questions were proposed.

MR. CHAIRMAN: Thank you, Hardeep/i. As it was agreed in the BAC, that as this is
a very simple legislation and alsc very important for the people of Delhi, one hour time
has been given. Keeping that in mind, everybody has to cooperate. Now, Shri Binoy
Viswam; do you wish to say something on the Statutory Resolution? Please speak.

SHRI BINOY VISWAM: Sir, my Resolution was on a principle basis, and according to
the points raised by some of the previous speakers t00, there is a tendency of the
Government to bypass this Parliament, to take away the people’s rights, and accept
the Ordinance route. Now, it has become an Ordinance Raj. Sir, when we go to the
figures, during the period of NDA-I, in the whole period, the number of Ordinances
was 42; in UPA | and Il together, it was 59. In the days of NDA-II till now, there are
77 Ordinances. Sir, | will request you, as the Chairman, who believes in Democracy
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and in the rights of the House, to give strict instruction to the Government that this
route of Ordinance cannot be allowed to be the practice. That is my approach.
Thank you, Sir.

MR. CHAIRMAN: If all the States and the Central Government agree on this, not to
issue Ordinances, that will be really very good. But there has to be consensus among
political parties. “When | am in power, | will issue Ordinance, when you are in power,
do not issue Ordinance’. That is not going to help. | am not saying this with this
reference, | am saying this because | have been in this House for good number of
years and | have been experiencing people opposing Ordinances. People who are
opposing it, they say that it is not in the spirit of democracy. People who are
supporting Ordinances, they say it is in the spirit of democracy. So keeping that in
mind, the spirit of democracy has to be understood, and to the extent possible, we
must utilize the forum of Legislature. Here it is a different case.

The Business is supposed to be concluded by 2 o’clock but, | have permitted
to extend it by 2.15 p.m. or so, and then the Minister will give a brief reply. Please
cooperate. Now, Shri K.T.S.Tulsi; you have got total nine minutes for your party.

SHRI K.T.S. TULSI (Chhattisgarh): Sir, at the very outset, | would like to clarify that
neither my party nor | am opposed to grant of facilities to people living in some of the
worst slums on earth. But, nevertheless, while we support grant of these facilities,
that by itself can’t be the end because there has to be organized approach to provide
houses for everybody. It is a matter of fact which is undisputable that Indian cities are
virtually turning into slums and worse than that, their boundaries are increasing with
every passing day.
(MR. DEPUTY CHAIRMAN in the Chair.)

We are withessing urbanization and the other name of urbanization is
migration; migration from rural areas or small towns to big metros. Sir, slums are the
only shelters that they can get when they come in search of some employment. The
people who migrate from smaller towns are mostly labourers, daily-wagers,
sweepers, and when they find no other place to be able to live or afford, all that they
can do is, live in the slums. According to the United Nations Habitat and World Bank
Report, 90 per cent of the urban growth is taking place in the developing nations. Asia
and Africa constitute over 80 per cent of this. But this urbanization is that of poverty. It
leads to the growth of slums and instead of building proper housing colonies for
them, we simply say that let them stay where they are which is unhygienic. Yet there
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will be Ordinances and there will be extension of the Ordinances and there will not be
any proper examination of the problem and find a lasting solution where pocrest of the
poor who come to serve and eke out a living will also be given respectable housing.
The dwellers in slums and in unauthorized colonies cannot be treated merely as vote
banks. They are humans and they have rights under Article 21 of the Constitution to
be able to lead a life of dignity. The slum dynamics of Delhi, particularly of Delhi, is
slow rate of urban growth but high percentage of slum population. That is the
manner in which most of the large cities in India are destined. | want to say that the
ad hoc arrangement is merely an eyewash and amounts to evading the problem.
More than 30 per cent of the population of Delhi, that is 40 lakh pecple, live in slums
or in unauthorized colonies. s there going to be an effort to find a lasting solution 1o
this? Are they going to be given a life of dignity or not? One-third of Delhi’s
population is living in miserable conditions. There are no dispensaries, no schools,
no proper roads and no proper houses. By merely regularizing them time and again
in a repetitive fashion is no solution. The Government must have a farsighted
approach and find a solution to this. Living conditions in these places are horrible.
Sir, 30 per cent of the population and 50 per cent of the dwellers are suffering from
one ailment or the other. Slums have garbage piled up on the streets. There is
inadequate lighting and 51 per cent in children in Delhi slums have stunted growth.
Health hazards of urban slum dwellers are directly related to poverty and they are
more prone to communicable diseases and malnutrition. There is a greater risk of
accidents at work because of the manner in which they spend their lives in these
hellholes. From the United Nations to every city planner in developing countries, the
primary target is cities without slum. If that is the target which the Government will
adopt, perhaps, we can have a beginning of a solution. The present Government
claims to have been very keen to develop some of the cities with vibrant infrastructure
facilities to allure international investment for the so-called Smart Cities. But how
many Smart Cities have we seen since 20147 These seem to have been only on
paper and for publication in the advertisements. The Union Government promised
100 Smart Cities in five years. Till October 2019, only 30 per cent of the funds were
released. We cannot simply do jumfas and expect any change. Out of 3,700 projects
worth Rs.1,36,000 crore, only @59 projects worth Rs.15,260 crores are reported to
have been completed. The ambitious Pradhan Mantri Awas Yojana, launched by the
Hon. Prime Minister, promised 1.2 crore houses by 2022. Till 22" March of 2018, only
10 per cent of the projected number of houses were completed. The Parliamentary
Oversight Committee stated that out of the Central share of Rs. 57, 699 crores, only
Rs.26,162 crores, which means only about half of the amount, had been sanctioned
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for release by the Union Government. The Committee was constrained to note that all
is not well with the implementation of the scheme and that the progress of PMAY has
been disappointing. The report also noted that for the Smart City Mission and the
Atal Mission for Rejuvenation of Urban Transformation, the Government will spend the
money. But they have failed to execute projects even though three years have passed
since the schemes were launched on 25 February, 2015. All that | would say is that if
the priorities were right, instead of spending Rs.20,000 crore on the Central Vista, the
Government could have built housing colonies and provided them one crore houses
within this money. Thank you.

31, 3ifa ST (3TN U&2) - 1T FHTAfT S, § The National Capital Tertitory
of Delhi Laws (Special Provisions) Second (Amendment) Bill, 2021. & g |
e & oY EST BoTl B 8IS Y, 31U S © [ Q¥ & iy IRl Jar Al
SMMERUY i TR AIET S Od 6 | MY o 3R 59 Seh] Ugel |9y §af o, off
SE M gl W5e G297 faaT o fh S WReR 291 & X9, afral, sferal g feart
& forg fia TReR 21 31U 6 9Ie &f M9Td g4, A J9 H31 51 A S7ue!
TRHR Bl TIHRdT T3 B 9 S © B oo 337 B IS 89 & B0
Il 3% & A= =l o R o1 €, < J81 Sd! ASI-RIST BT SRR 1]
RreTd &1 99T b 89N I9=13 2ret et w20t <it < s & fooet) ot e fea
ol | 93T Bl T8 TS SH & 7Y U 95 991 R 9% sial of {3 a8 fed
UHR I S0 6 &I IR FR| g8 W AN A [l FBR | o701 goft- srafsat
TS 3R To=T URAT § X8+ o1l I8 91 e § b S+ et ve+ o 7871 €,
ST AT TeI /A S ST Shge A T ST BT fRRT N T 3R S
STgl N, T8 ABN BT U dgd 991 B a1 59 Wad 7 fUse Wid SHd! urd
foma o 3fiR &9 e o1 Sad Tt 57 o gl g, a8t ser | ggd 9t gfdgm
ST TS, O ST W T IR H 9gd B¢ &1 5| g9 A1 &1 3! faf= gar
W iR e S T8 | A T /A1 ST BT SN U Aehds off {35 Ieh! At Wiy
T feapd 71 81 3R S9! e+ & forw 7o+ fyat iy, Sa foen 4 o chwﬁelgd
g1 M foaT 21 o) 98 9 43I ORE 9 8T 81 U &, Ff 99 §% ' TaHe
o 1 e 21 T TTaRHe | S 9O 3R SIS g F1 A2y o, 98 $% HRO
o 21 &1 9 81 R +ft At gar w5 Soft S9d fo oY oRE @ waTRd €1 89
S 2 {5 faeel &1 SETe g6+ & BRI I8T IR ol &1 Tl & 3R gafawor &)
TR 2|

HEIGY, M O & & fScol ¥ 959 9N) diex gieio 2, oW d §R-gR
TAT &1 Y81 &, SHh! ol WK 41 9 8T & iR B S8 STHI encroachment H
5o 21 facel § g9IRY 98 HITvrer g1+ A2y 5 e s9=T atex giei €, S9@]

143



144

[RAJYA SABHA ]
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S1. A AT : SUFATIRT A&, H MU 3% 370+ fvelt wifdrt 9 48t o Ry
FHYAT & [ 39 f9a 1 iivd & 4 Ae g o, gId1a|

DR. SANTANU SEN (West Bengal): Sir, as | have seen in our State of West Bengal,
the Chief Minister of All India Trinamool Congress Government, Madam Mamata
Banerjee, has been taking many noble initiatives regarding these types of dwellers
and getting those plans implemented smoothly and speedily. As regards the National
Capital Territory of Delhi Laws (Special Provisions) Second (Amendment) Bill, 2021, |
would like to put forward certain proposals before our Government. The Bill has to
ensure that no evictions of Juggies and Jhopris are made. Earlier in September, 2020
the South Delhi Municipal Corporation and the Railways had been asked to create an
action plan within three months to evict 48,000 juggies from Railway safety zone along
140 kilometres of railway tracks in Delhi. The initiative to regularise such settlement is
very good, but the wellbeing of the residents has to be considered foremost. It is to
be noted that any demolition without rehabilitation, without rehabilitating the
residents, would be unconstitutional and illegal and would lead to loss of livelihood of
many people. The Government has also considered granting ownership rights to the
people of the lower income group living in these colonies. This has to be a time
bound and an easily facilitated process because these people are the most
marginalised when it comes to documentation or other processes. The Government
has to ensure that none of these people are deprived in any way whatsoever and their
rights and interests are kept sacrosanct and considered as foremost. Thank you very
much.

DR. AMAR PATNAIK (Odisha): Thank you, Sir, for giving me this opportunity.

Sir, para 6 of the Statement of Objects and Reasons of the Bill says, “The Act
of 2011 was valid till 31st December, 2020 and it was necessary to continue the
protection of those unauthorised developments where adequate measures were yet
to be taken.’

Considering this fact, | support this Bill. | would also like to draw the attention
of the hon. Minister to a mission that was initiated very successfully in Odisha by the
hon. Chief Minister, Shri Naveen Patnaik. It is called the JAGA Mission — JAGA
means land. In October, 2017, the Government of Odisha enacted the Odisha Land
Rights to Slum Dwellers Act. It is one of the largest land titling initiatives anywhere in
the world. Sir, there are about 10 lakh beneficiaries, and, most importantly, it is going
to be in small and medium towns. So, 2 lakh households living in 2,000 slums in all
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109 small and medium towns in the State are covered using technology, drones,
imagery, community mobilisation, etc., while designing this particular scheme.

So, while supporting this Bill, | have only one suggestion to make. The
initiative taken by the Government of Odisha which was acclaimed internationally
could, probably, be adopted while preparing the Master Plan 2041, In fact, my
concern is that the Master Plan 2041 has been delayed now for about 15 years and the
bigger concern is the latest decision of the Supreme Court on 16™ December, 2020,
where the Supreme Court guestioned regularisation of unauthorized colonies on the
ground, basically, of moral hazard issue.

| take this opportunity to read a paragraph from this order which says...

MR. DEPUTY CHAIRMAN: Please sum up. Your time is over, Dr. Patnaik.
DR. AMAR PATNAIK: Sir, | will take just half-a-minute.

So, | would suggest for consideration of the hon. Minister that action has to be
taken very quickly and, while making Master Plan 2041, issues relating to cycle lanes,
footpaths, social distancing norms because COVID is something we should learn
from, water and waste management technigues, mixed use walk space, child-friendly
cities and child-friendly carriages would, probably, be considered. Thank you.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | thank you for giving an opportunity to
speak on behalf of my party, DMK, on the National Capital Territory of Delhi Laws
(Special Provisions) Second (Amendment) Bill, 2021.

The Bill provides for (i) Relocating slum dwellers and Jhugi-Jhompri clusters in
accordance with provisions of the Delhi Shelter Improvement Board Act, 2010, and
the Master Plan for Delhi, 2021, extending up to December 2023. (ii) Regularising
unauthorised colonies. It provides for strategies of housing for urban poor as well as
for dealing with the informal sector.

| would like to say, as early as 1967, when DMK Government came to power in
Tamil Nadu, under the great leadership of Anna, it set up slum clearance board and
all poor people living in kuchcha huts with no basic facilities were rehabilitated in the
concrete structure in multi- storied flats with all facilities. Our Government brought a
scheme of giving labour quarters, rented houses at concessicon rate to migrant labour
who were working in the industrial estates and clusters.

MR. DEPUTY CHAIRMAN: Please sum up, Mr. Shanmugam.
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SHRI M. SHANMUGAN: The same scheme has been adopted by the Centre with a
new name. If you want to implement the welfare scheme for labour...

MR. DEPUTY CHAIRMAN: Please sum up now.

SHRI M. SHANMUGAM: ...in the informal sector, then vyou should have the
enumeration about the migrant labour.

MR. DEPUTY CHAIRMAN: Please sum up, Shanmugamii.
SHRI M. SHANMUGAM: Sir, | will take one minute.

MR. DEPUTY CHAIRMAN: No. No one minute. Time is over. Time is over. | will be
forced to call the next speaker. Please sum up.

SHRI M. SHANMUGAM: Thank you, Sir.

DR. BANDA PRAKASH (Telangana): Mr. Deputy Chairman, Sir, | rise to support the
National Gapital Territory of Delhi Laws (Special Provisions) Second (Amendment)
Bill, 2021. The Government of Delhi and the Government of India have taken a good
decision to regularise the unauthorized colonies and give the land rights to the
people. At the same time, | request the hon. Minister that, while regularizing the
unauthorized colonies, the lakes and tanks of the urban areas should be protected.
The urban forests and environment should also be protected.

The Government of Telangana had also taken the same decision to regularize
the things in the urban areas. In fact, it is a national phenomenon. We are
constructing more than one lakh double-bedroom residential apartments, costing
rupees seven lakh per unit, in urban areas. Out of these, forty thousand apartments
have already been handed over to the slum-dwellers. In rural areas too, we are
constructing two lakh and fifty thousand double-bedroom residential units, costing
rupees six lakh per unit. Apart from that, we have also issued GOs to give the land
rights...(/nterruptions)....

MR. DEPUTY CHAIRMAN: Please sum up. ..(Interruptions)...

DR. BANDA PRAKASH: One minute more, please. ..(Interruptions)...



148

[RAJYA SABHA ]

MR. DEPUTY CHAIRMAN: No; no, your time is already over. | am calling the next
speaker. ..(Interruptions)..

DR. BANDA PRAKASH: Sir, through you, | would like to request the hon. Minister to
protect these people and give them good environment because these people, living in
the unauthorized colonies, are also the valuable voters of our democracy. | would
also like to reguest the hon. Minister to make a naticnal policy to control urbanization
and migration. Thank you very much.

MR. DEPUTY CHAIRMAN: Now, Shri Subhas Chandra Bose Rilli. You have two
minutes.

SHRI SUBHAS CHANDRA BOSE FPILLI (Andhra Pradesh): Mr. Deputy Chairman,
Sir, as we all know, Delhi has rapidly been growing over the last so many years. And,
this has put a heavy strain on the infrastructure facilities and other resources. As a
result, the demand for housing, commercial space, and other amenities has
increased tremendously. This has given rise to the problems of encroachment on the
public land, growth of slums, unauthorized constructions, commercial usage of
residential areas and inadequacy of housing units. As we all know, the Delhi Laws
(Special Provisions) Act 2006 was enacted on 19™ May, 2006, initially, for a period of
one year. This protection to various forms of unauthorized developments in Delhi has
continued thereafter through Ordinances and Acts, enacted from time to time.
Thereafter, the National Capital Territory Delhi of Laws (Special Provisions) Second
Act, 2011, was enacted. This was valid for a period of three years, up to 31
December 2014. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude now. Please conclude.

SHRI SUBHAS CHANDRA BQSE PILLI: Okay, Sir. The validity of the Act was
extended up to 31* December, 2017. While the National Capital Territory of Delhi
Laws ..(/nferruptions) ..

MR. DEPUTY CHAIRMAN: Subhas Chandraji, please conclude.  Your time is over.
..(Inferruptions).. Your time is over.

SHRI SUBHAS CHANDRA BOSE PILLI: Thank you, Sir.
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sft STRT A9 AR ST, RTeT 99 et AnfEul.. (aeT)..

sft SR : AR 99w, § 98 81 ) Gl §, d4iid ol Y& Hel GHI T
TN T, I8 SUI & T8I 8l Please, please. Shri Bikash Ranjan.

oft STaRT™ W : 99 IR e Hel.. (cmau ).

sft ITAUTIRY : 519 T gaTT o, T MY W1 AN gHH Hlolg o, gHleIY # §9 W) e
Gk é‘ | Bikashy, you have one minute only.

SHRI BIKASH RANJAN (West Bengal): No problem, Sir.

Sir, my apprehension is that this Government is running on Ordinances,
whether it is the Ordinance raj in which we are living!  The Bill has such a laudable
purpose, but it has not been executed.  Why it has not been executed within the
time is not explained. The Ordinance was brought in just a day before the terminal
period of the earlier Bill. This way if the governance is done, then, | doubt whether this
Government will at all be able to achieve the target. Repeated extension through
Ordinance is condemnable. They have to clearly spell out where the difficulties to
implement the targets were. This is for the poor pecple of the country. Their rights
are much more impoertant than anything else.That is all.

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Binoy Viswam; not present.
AT Hord Sft 311X 3119 & W T & fp Bl Gief=T 2

st wiora g (i wrorer &7, oot : Syl oft, # S wET E)
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. (IIHTT)..
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MR. DEPUTY CHAIRMAN: Hon. Binoy Viswamii.
SHRIBINOY VISWAM: Sir, no mike!

MR. DEPUTY CHAIRMAN: You please speak from Fourth Gallery. The mike will be

on'. ...(/nferruptions)... It is 'on' already. ...(/nterruptions)... Seat No. 96, Fourth
Gallery, please. Itis 'on' now.

SHRI BINOY VISWAM: Sir, the intentions may be good, and the Minister is alsc a
good man but these words are not sincere and are not going to be realized.
...(Interruptions). ..

Sir, in the Manifesto of BJP for last elections, on the first page, you can see a
message of the Prime Minister which states that '| am extremely passionate about two
commitments, one 'doubling of farmers' income.” There is no need to say about that
too much. We see them, their plights, their lives, sacrifices and the deaths on the
streets. We see it. The second passionate dream was 'Housing for all by the year
2022', just one year ahead. In that background, when we look at this Bill, one may
think a thousand times that the real intention of the Government is not for the poor of
the National Capital Territory. Sir, we can see them braving the severe cold on the
streets of Delhi. They sleep there at night in the intense cold. All over the world
people know that after food the most important human desire and necessity is
shelter. In this country of Mahatma Gandhi and Lord Buddha, they talk about sabka
saath, but people have no house, food, clean air or pure water. They are living like
animals on the streets of the Capital, but what you have done for them is the
question. They came up with projects worth Rs. 20,000 crore for development of the
Central Vista. That is the Government's priority. Their priority is for that, not this.

MR. DEPUTY CHAIRMAN: Please conclude, Binoyiji.
SHRI BINOY VISWAM: Anybody who is realistic can only say that the Government

does not have the political will in their minds 1o take care of the interests of the poor of
this country. Thank you, Sir.

ft SoauTaley : 7. 31eNE IroTuY S aTeTaRY S, s1raes ur Rtk ui= e @1 v\
gl
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S5 $9 A8 @I BlaAlTdl a9 e off, I D! WeREs o¥ds, ag] qaferd wad
SIS 91 = &= &1 ol for &1 H Jwerar § 6 w99- i 98+ & 918 Sieal 81
ERACHIE G R=IRS I

2.00 PM.

sft Sowwmly:  w g o, @1 99 g% €, Ugel Wed @ YW o
.. (ATHF)... . de, 3710 U U e & 993 s 8|

S1. 37eNp STTH: FVaR, g9 BIg ol 91 981 B 8, G I8 HET € fp gy

st STAU: ©ivT © %ﬁl Please wait for one minute.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Mr. Deputy Chairman, Sir, since we are discussing a very
important legislation and there are a couple of Members who have to express their
opinions, | suggest, if the House agrees, that we may extend the sitting of the House
till the disposal of this legislation.

SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, no more extension, please.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: | think, hon. Chairman has already told that if others
agree, we may move ahead. Sl. GII\TILIQJHI, SHIY Cb"dr(’L\G a’ﬁl STUDRT THA e THIT & H

B gP1 2l

S1. 37e FroTdE: ATaR, § Hracs BN o YET & A% 9aT | JET 3E §
WRHR YIS & AT I GG BT I TN oS &, T 95 &1 ISP ¢ 3R
SURET 2 SAfT We ol 39 UhAd O UTRd & SR g9 faeres & urRkd 819 &
15 faoel! 1 &30 iR faren Gerh oiR faeet &t Ao SRl § Y8+ arel o &9 9
B H THEATTSTeh SITa Sft Tept| 1T Teh T8 STEIeha AT BT ST T, ST(ehe
BTG PHET ST AT, AT T HET ST AT SR ToAH HET STl A, I72 WARIS o
R DI BT BT, TIATS |
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sht Sgswmafa: g=rare s1. SroTdRf Now, the mover of the Statutory Motion is Shri
Binoy Viswam. 314 U fA-Te # ' we=1 arg |

SHRI BINOY VISWAM: Sir, | sincerely appeal to the Government to take into account
all the serious objections and proposals made by the hon. Members and strengthen
the Bill.

MR. DEPUTY CHAIRMAN: Thank you. Now, the hon. Minister's reply.

SHRI HARDEEP SINGH PURI:  Sir, | would like to start by thanking all the fourteen
hon. Members who have taken the floor today. | am very happy to find that all of
them have supported the Bill and recommended its adoption. Some of them have
made comments on the Bill. Some others have talked about the recourse that has
been taken to an Ordinance. | would like to present my comments in two parts. First
and foremost, | would like to talk about the need for an Ordinance. The House is
aware and | had made this submission when | first had the privilege, towards the end
of 2017, of moving this Bill that this is a result of long-pending commitments. Some
of these Ordinances were passed when another Government was in Office at the
Centre. For some of the work relating to the unauthorised colonies, action was
required to be taken by the Government of the National Capital Territory of Delhi.
That was getting delayed. There are a large number of factors. Now, when some
Members say that we brought an Ordinance one day before or two days before, it
must be understood as to why we did that. If the Winter Session of Parliament had
been convened, there would have been no need for this Ordinance. But it could not
be convened for reasons which are entirely beyond the control, certainly, of my
Ministry. We did not want a situation to arise in the intervening period. For instance,
if we had not brought the Ordinance and had waited for this Session to take place,
there are a number of authorities at different levels in the governing structure of Delhi
which could have started sealing properties and started a large number of other
actions which would have caused inconvenience to the citizens of Delhi. | hope this
clarification will put to rest all this. Whatever be, Governments have resorted to
Ordinances over the years. Some of these Ordinances, as | mentioned, were passed
in 2006-07. | do not want to go into the reasons. But let me now come to the
framework of cooperative federalism in which Prime Minister Modi's Government has
viewed this.

Let me by way of background statistics place before the House that in the ten
years that the Congress-led UPA Government was in power at the Centre, the total
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amount of money made available in all the programmatic interventions that the UPA
Government  introduced, there were a large number of schemes, was
Rs. 1,567,000 crore. Sir, in the six years of the Modi Government, the amount of
expenditure incurred on the programmatic interventions, the different schemes like
Pradhan Maniri Awas Yojana, AMRUT, the Smart Cities project is six times that
amount and it is nearly eleven lakh crores of rupees. Sir, | am always surprised,
sometimes amused, | do not get angry when in a discussion taking place on the
8" of February, 2021, one of my learned colleagues and friends guotes a report of a
Parliamentary Committee of 2018. Surely, there have been reports of 2019 and 2020
but in order to produce a narrative, which is not only flawed but also fake, you guote
a two year old report or a three year old report. Let me share with this House what
the figures are on the Fradhan Manitri Awas Yojana. The Prime Minister said that it
was his dream that by the year 2022, every Indian citizen, no matter where he or she
lives, should have a roof over his or her head. He also added that the title of the
house, the Awas should be in the name of the lady of the house. A demand
assessment was done when the Pradhan Mantri Awas Yojana commenced and
according to that demand assessment, it turned cut that a total of one crore twelve
lakh homes would have to be built by the year 2022 and these were under four
verticals. One is the Affordable Housing in Partnership and | want to point this out to
my good friend, the hon. Member who represents a party, which is in office in Delhi,
Affordable Housing in Partnership means that the State Government makes available
land under this vertical. Then, the State Government and the Central Government
both give some money, typically Rs. 1.5 lakh each and the rest is borne by the
labharthi or the beneficiary. Most of the State Governments have implemented this
scheme but not all and the result today is that out of the total demand assessment of
1.12 crore, 1.11 crore houses have already been sanctioned. Sir, 42 lakh units have
already been handed over to the beneficiaries, and, Mr. Deputy Chairman, Sir,
72 lakh units are currently under construction. So, this scheme has already been
exhausted except in States which have not implemented it. In the case of Delhi, they
have taken recourse but in a very limited way, to one of the verticals, which is CLSS,
that is, Credit-linked Subsidy Scheme, which is an interest subvention. Say, a young
couple or someone who started his or her professional life, wants to acguire a
residential unit and then approaches the bank, the bank would typically give a loan at
12 per cent interest. Under CLSS, the beneficiary, if he or she belongs to the eligible
category, would get a 3 per cent interest subvention. Other than this vertical, they
have not implemented it. Many States are like this.
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Then, there is Beneficiary-led Construction.  Then, | come to the most
important scheme, to which many hon. Members made a reference, the In-situ Slum
Rehabilitation Scheme. Sir, in India or in any other city of the world, people who go
locking for work find work somewhere where there is economic activity, mostly in the
centre of cities, and world over, slums grow up in the centre of cities. The Pradhan
Mantri Awas Yojana has a vertical which is called In-situ Slum Rehabilitation. Sir, the
good news is that in the city of Delhi, the Modi Government has, through three
schemes, ensured that work is underway to benefit 1.35 crore citizens out of the
2 crore citizens of Delhi, which is the figure expected in the next census later this
year. Pradhan Mantri Awas Yojna ends up giving the beneficiary the title. As | said,
1 crore 11 lakh homes have been sanctioned; the others will be sanctioned within the
next few days. And | give an assurance to this House that well before 2022, all the
1.12 crore homes will not only be sanctioned, but a bulk of them would have already
been received by the beneficiaries. But there is a lesson that we learnt during the
pandemic, and that lesson was that some of our brethren, our brothers and sisters,
are the most vulnerable. Who are those? They are the migrant workers.
Migrant workers typically will not apply for a Pradhan Mantri Awas Yojna awas in
Delhi. They will look for a place to stay. We have come up with a new scheme which
is called the Affordable Rental Housing Complexes. There also, we have ended up
signing MoUs with most States. So, this problem will also be solved through two
models. | don’t have enough time; so | am not going to go into that. Sir, a reference
was made by one of the hon. Members -- | was quite surprised -- as to where the
Smart Cities are and that they are only on papers. Sir, there are hundred Smart
Cities. Let me tell this House that the hundred Smart Cities were chosen through a
process of selection. They had to submit the proposals and the scheme. Allocation
started in 2016 and the last of them was in 2018. It takes five years for a smart city to
come up. But | can share with you the figures. The total allocation provision for
smart cities is for 5,151 projects with an outlay of two lakh five thousand crores of
rupees. | am very happy to inform this House that projects worth Rs. 1,792,000 crores
have already been tendered. Work orders have already been issued for
Rs. 1,40,000 crores and the projects completed are for Rs. 40,000 crores. Sir, if we
are to cite statistics in this House, | would appeal to my friends and colleagues that
they should at least cite the latest statistics. Number two, what has happened here in
the city of Delhi? | don’t want to go into a long history of what should have been done
in 2006, what were the things which were not done. Sir, we picked up the pieces.
| can tell you with confidence that in 2019, specifically in December, we were able to
bring the Pradhan Mantri Unauthorised Colonies issue to legislative approval and this
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issues a malkana hag which my colleague representing the party in power in Delhi
mentioned. But this could have been done two or three years earlier. We were being
assured that the Delhi Government was doing the mapping. [t is when | spoke to the
Chief Minister. Anyway, we did it. But what is the situation today? We expect
something like 8 to 10 lakh of our citizens, those who are living in unauthorised
colonies, to register. And | accept the hon. Member saying that we should expedite
it. But the fact is that around four lakhs have registered; 3,83,000 have registered.
But the year that has passed, 2020, was a pandemic pericd. At this time, instead of
my reporting to the House that 3,83,000 have registered, | would have liked to give a
figure of seven-and-a-half lakhs or so. But now | seek everybody's cooperation,
including the cooperation of the Government of the National Capital Territory of Delhi,
to help us expedite this process so that we can complete it. We are putting more
people on the job. We have, in fact, recruited a very large number of people
specifically for this. The GNCTD, the DDA and the MCDs are required to adopt
measures to finalise norms, policy guidelinegs, feasible strategies for making orderly
arrangements to deal with the problem of encroachment and unauthorized
development. These bodies are in the process of taking these steps.

Sir, 1.35 crore people of Delhi, those living in unauthorized colonies, they will
get the malikana haque. The DDA today is in the process or | think they have already
announced the development norms. They have been placed on the website, if | am
not mistaken, or will be placed very shortly. Those living in jhuggi fhopr, for them
\_ﬁf%“‘ﬁ, T ABT" is being done. Tenders have now been floated for most of
the JJ clusters. Delhi is not only a historical city. [t is one of the most beautiful cities
in the world. | am proud of it. | lived here. | was born here. This is my city. Delhi will
not just benefit from the improvement in the living condition of 1.35 crore people. But
Centre's Rs.20,000 crore Central Vista Project will also make Delhi one of the finest
capital cities in the world. And we all will be proud of the fact that the next time in
December when we celebrate the 75™ anniversary as an independent nation, we will
do it in the new Parliament building where some of us will get a little space also to sit
init. Notonly us on the Treasury Benches, but all the Members.

Sir, | thank you very much for giving me the time. | commend that this Bill be
passed. Thank you very much, Sir.



[9 February, 2021]
MR. DEPUTY CHAIRMAN?: | shall now put the Statutory Resolution moved by Shri
Binoy Viswam to vote.
The question is:
“That this House disapproves the National Capital Territory of Delhi
Laws (Special Provisions) Second (Amendment) Ordinance, 2020
(No.15 of 2020) promulgated by the President of India on
30" December, 2020.”
The motion was negatived.
MR. DEPUTY CHAIRMAN: | shall now put the motion moved by the Minister to vote.

The question is:

"That the Bill further to amend the National Capital Territory of Delhi
Laws (Special Provisions) Second Act, 2011, be taken into consideration.”

The motion was adopted.
MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.
Clauses 2 to 7 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI HARDEEP SINGH PURI: Sir, | move:

"That the Bill be passed.”

The guestion was put and the motion was adopted.
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